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NOTE 	 DATE 	
ORLR OF TH E TRLUI 

I 26.102001 	
- Heard Mr.A.)med, learned counse 

for the applicant. 

/ 	 Issue notice to thez respondents 

4  (1) 5 	 to show cause as to 	y the R .Ao- shall - 

not be admitted, returnable by two wee1ll 

,L
jst on 3.12.2004 for adraiSSiOfl 

V 
Mem er (A) 

bb 

co 

3.12 	2flP 4 counsel M r. 	A . 	hrned, 	learned  

for. the 	applicant 	and 	Mr. 	A . 	eh 
- 	 ROy, 	learned 	Sr. 	C.G..C. 	for 	the 

respondents. 

- 

Learned 	counsel 	for 	the 

app.Llcant seeKs to witncraw tne 

permitted to withdraw the 

-• 	 - 	 . 	. 	 The application is accordingly 

dismissed as withdrawl. No costs. 
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INTCENLMiTP.TRIBUAL, 

GUWAHAfrB1N&GUWAHATI. 	 J 
REVIEW APPLICATION NO. 	OF 2004. 

IN ORIGINAL APPLICATION NO.22 OF 2004. 

Shri Humeswar Kurmi & Others 

Applicants 

-Versus- 

4 c1: 
—r 

The Union of India & Others 

Respondents 

IN THE MATI'ER OF: 

An Application under Clause (I) of Sub-Section (3) read with Sub-

Section (1) of Section 22 of the Administrative Tribunal Act, 1985 read 

with Rule 17 of the Central Administrative Tribunal (Procedure) Rule, 

1987. 

IN THE MATFEROF 

Shri Humeswar Kurmi 

Shri Nitul Saikia 

Shri Krishna Kanta Das 

(The Review Applicants/Applicants No.1 to 3 are serving in the 

Office of the Inspector General, frontier Headquarter S.S.B., 

Tezpur) 

Shri Binu M.Mathews 

Shii Th.Subash Chandra Singh 

Shri Sandeep Kuma 

(The Review Applicants/Applicants No.4 to 6 are serving in the 

Office of the Deputy Inspector General, Training Central Special 

Service Bureau, Salanibari, Tezpur 

Review Applicants/Applicants 

-VERSUS- 

The Union of India & Others 

Opposite Parties/Respondents 

an fr4rrL, 
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The Review Applicants/Applicants above named 

MOST RESPECTFULLY SHEWETHS: 

That the Review Applicants/Applicants had filed an Original Application 

No.22 of 2004 before this Hon'ble Tribunal for payment of Hospital Patient 

Care Allowance/Patient Care Allowance, which is admissible to other similarly 

situated Central Government Employees. This Hon'ble Tribunal fmally disposed 

the said Original Application on 15 September 2004. The said Judgment Copy 

was sent to the Instant Review Applicants/Applicants by the Registry of the 

Hon'ble Central Administrative Tribunal, Guwahati Bench,, Guwahati vide 

Despatch No.CAT/GHYIJTJDL/1532 Dated Guwahati the 20-9-04. The Hon'ble 

Tribunal vide its Judgment directed the Opposite Parties/Respondents to take a 

decision on payment of Patient Care Allowance to the Para Medical Staff of 

S.S.B. within a period of 6 (six) months from the date of the receipt of the 

Order. While the Hon'ble Tribunal passed the aforesaid Judgment and direction 

on 15-09-2004, the Review Applicants/Applicants could not properly place vital 

points of law and important facts of the said case before this Hon'ble Tribunal. 

. That the Opposite Parties/Respondents have already admitted and 

accepted that the Hospital Patient Care Allowance/Patient Care Allowance,was 

sanctioned to the Non-Ministerial Hospital Employees in the Central 

Government w.e.f. 0 1-12-1987 vide Ministry of Health & Family Welfare order 

dated 25-01-1988. The Instant Review Applicants/Applicants are also similarly 

placed Non-Mmistenal Hospital Employees in Central Government Department 

and working in the Central Government Dispensary/Hospital under the S.S.B. 

Department under Ministiy of Home. The above said order regarding Hospital 

Patient Care Allowance/Patient Care Allowance, which was sanctioned by the 

Government of India more than 16 (sixteen) years ago but till now the Opposite 

Parties/Respondents are seeking time to take a decision in this matter. Although 

similarly situated persons of other Departments specially those who are working 

under the same Ministry with the Instant. Review Applicants/Applicants i.e. 

Home Ministry are enjoying this benefit without any interruption. 

That the Opposite Parties/Respondents have admitted that Hospital 

Patient Care Allowance/Patient Care Allowance is admissible in Central 

Government Hospitals/Dispensaiy under C.G.H.S.w.e.f. 01-120 1987 and the 

said allowance has been extended to the similarly placed staff w.e.f. 08-09-2000 

J4" a 

t' 



in C.P.O.s like LT.B.P., RS.F., C.R.P.F. etc. while the S.S.B. is also part of 

C.P.O.s since 15-01-2001 but the said benefit was not extended to the S.S.B. 

I 	 4) 	That the Instant Review Applicants/Applicants have avail all remedies 

ii 

 before filing the Original Application No.22 of 2004 before this Hon'ble 

Tribunal, The Instant Review Applicants/Applicants have already filed many 

Representations/Remainders before the Opposite Parties/Respondents for 

payment of Hospital Patient Care Allowance/Patient Care Allowance. But till 

H 

	

	now they have not taken any decision aganist the Representations/Remainders 

filed by the Instant Review Applicants/Applicants. The similarly situated 

H persons like C.R.P.F. who is also part of C.P.O.s under control of Ministry of 

Home Affairs filed the Original Applications No.1254 of 1994 before the 

Hon'ble Central Administrative Tribunal, Hyderabad Bench, Hyderabad for 

payment of Hospital Patient Care Allowance/Patient Care Allowance and the 

Hon'ble Tribunal, Hyderabad Bench, Hyderabad directed the Respondents to 

pay the said benefit w.e.f. 1987. 

That the Judgment dated 15-09-2004 of the Hon'ble Tribunal was passed 

without proper placing of the vital points of law and important facts by the 

Instant Review Applicants/Applicants for satisfaction of the Hon'ble Tribunal 

with the provision of law. If the said Judgment dated 15-09-2004 is not reviewed 

on the basis of law/Rules the Instant Review Applicants/Applicants will suffer 

H 	irreparable loss and injury. 

That being highly aggrieved the Review Applicants/Applicants has filed 

this Review Application before this Hon'ble Tribunal for seeking review of the 

aforesaid Judgment on the following amongst grounds: - 

-GROUNDS- 

6.1) For that the Opposite Parties/Respondents have already admitted 

and accepted the facts that the Hospital Patient Care Allowance/Patient 

Care Allowance was sanctioned by the Government of India w.e.f. 01- 

12-1987 to Non-Ministerial Hospital Employees and the Review 

Applicants/Applicants are similarly placed and working under the same 

Ministry i.e. Home Ministry. Therefore they cannot deny the said 

benefits to the Review Applicants/Applicants by delaying the matter by 

taking vague plea of that the "matter is under process and final 

• 	A,t'WkJ 
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Administrative decision is awaited". Hence this Application for Review 

of the Judgment & Order dated 15-09-2004 passed by this Hon'ble 

Tribunal. 

6.2) For that the Government of India has already settled the matter 

sixteen years ago now the said benefits has already extended to Others 

C.P.O.s like LT.B.P., B.S.F., C.RP.F. etc. In the instant case the 

Opposite Parties/Respondents have taken extension of time for taking an 

Administrative decision. Hence this Application for Review of the 

Judgment & Order dated 15-09-2004 passed by this Hon'ble Tribunal. 

6.3) For that it is an admitted fact that other similarly placed staff are 

enjoying the said benefit w.e.f. 08-09-2000 without any interruption till 

date. Hence this Application for Review of the Judgment & Order dated 

15-09-2004 passed by this Hon'ble Tribunal. 

6.4) For that the Review Applicants/Applicants have filed 

Representations/Remainders before the Opposite Parties to look after this 

matter since long time back but the Opposite Parties willfully did not 

passed necessary order to grant of Hospital Patient Care 

Allowance/Patient Care Allowance. Hence this Application for Review 

of the Judgment & Order dated 15-09-2004 passed by this Hon'ble 

Tribunal. 

6.5) For that similarly situated persons like C.R.P.F. have filed 

Origina.l Applications before the  Hon'ble Tribunal, Hyderabad Bench, 

Hyderabad for payment of Hospital Patient Care Allowance/Patient Care 

Allowance and the said benefits was extended by the Hon'ble Tribunal, 

Hyderabad Bench, Hyderabad by directing the Respondents of the  said 

Original Application to pay the said Allowance w.e.f. 01-04-1987. 

Hence this Application for Review of the Judgment & Order dated 15-

09-2004 passed by this Hon'ble Tribunal. 

6.6) For that in any view of the above facts and circumstances and the 

provisions of law the Judgment dated 15-09-2004 passed by this Hon'ble 

Tribunal may kindly be reviewed 

6.7) For that the Review Applicants/Applicants state that the Grounds 

details above are good grounds of the Review both on Legal and Factual 

aspects and if the Hon'ble Tribunal did not exercise power of review 



then the Review Applicants/Applicants will suffer irreparable loss and 

injuty. 

In the premises aforesaid it is 

respectfully prayed that your Lordship may 

be pleased to review the Judgment dated 

15-09-2004 passed by this Hon'ble 

Tribunal in Original ApplicationN6.22 of 

2004 and may be pleased to grant the 

relieflrelief's as prayed for by the Review 

Applicants/Applicants and/or a passed 

such further order/orders as your Lordship 

deem fit and proper. 

And for this act of kindness the Review Applicants/Applicants as 

in duty bound shall ever pray. 



C- /c~ r- 

-AFFIDAVIT- 

I, Shri Humeswar Kurmi, Son of Late Phaguna Kurmi aged about 39 

years working as Pharmacist, Office of the Inspector General, Sasbastra Seema Bal 

(S SB) do hereby solemnly affirm and state as follows: 

That I am one of the Applicants in O.ANo. 22 of 2004 and also the Petitioner of 

the instant Review Application and as such I am acquainted with the facts and 

circumstances of the case and I am also authorized to swear this affidavit on behalf of 

the other Petitioners. 

That the contents of this affidavit and 	 the 

statements made in paragraphs 2/ 3/  C ) 	 of the above 

petition are true to my knowledge and those made in paragraphs 1, 
are being matters of records derived there from I better to 

be true and those made in the rests are my humble submissions before this Hon'ble 

Tribunal. 

I sign this affidavit on this the 	Jday of 2004 at Guwahati. 

tifiedbyme: 	 ,-4u-(-t o--DaA- k4~ryvt  

Advocate 
(W 

Solemnly affirmed before me by the Deponent 

who is identified by MrAdil Mimed, Advocate. 

cI6L4 	c~'O44- 

"V-0 CA-t~ 



H 	 -- 

	

CENTRAL AD MIN ISTRAT DIE - Til IIUI-L 	 í 
J\HATI :H : : :GUMAHATI 

DESpA ON 	 GU 'A 1A 1 THE  

GINAL APPLlCrIOiJ NO. 2-2OQ (( 

	

I 	 MISC.PBTI' NO. 	_J20u 
.-.CflIT1MDT 	ITTTT(i 	-:n - 	 Jrr 

( 	
£ L..L .1.; .L _il 	 I$..'• 	

I 

	

RIEWJPpLIcAiIQ.1 NO. 	_J2oo 

I? 	
tCr7,J 	

jpp C/J\! F(S) 

	

VER1JS. 	- 

JPENT(S) 

To' 
  

- - 	

- 

	

H 	Please find herewith-a copy h-f Judient/Order dated 

1 - Ypassed by he Bench of this Hon! ble Tribunal comprising of 

iimn-a/Judl. 
I Mth- nd liont blo SL L2c 	Mr  
;cbdvp no-ti 	:o 	Lnfçmtion ?nd necs ry action. if nv. 	- - -- 
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t 

original 1PPl iCaton NO. 27 or 200.. 

I 	•..• 

Date of Order •.: This, the ith Day c,i eptemher, 7flfl,1• 

THE HON'BLP S.HRT X. \7,• PR?.HLDTN, AnMTNTSTRATTNIP. MFMH. 

.1J 	 . 

1. Sri Humeswar Kurmi-..--4 

2 	ri Nitul Saikia 
tç 

3 .-Srjj(rjshnaCJ<anta Dast 
(applican -sserving ioffice 
of theInspectorCeneral "?. 
-LHead. 
S S 	4Tezpur) 

:- 
4 	riFi.nu 	thewsjt 

r 
3. Sri,Th.Suhash Chandra Fingh 

5. Sri Sundeep 	 • .... 

('applicants seringin the office 
of the Deputy Thspector General 
Training Centre,5pci61 service Bureau 

•4 	 •, 	'• Salanibari j  i.ezpur.. 	 . . . . . 	pplicants. 

By 7tc3 vocates&Mr.J.arma & Mr. S.M.Baruah. 

- 	 r 	-- 	• 	• 
- .lv•a1c - 

1. . UnjOn 1of.Tdia" -  ' 

,ecretary 

0 

'Qvrnment or i.nia 
Ministr' of Home Affairs,: , . 
North B1ock New flelhiA' 

?' 	.) 	2 Union'of India 
Represented by its , ecrot8ry  
Ministry of Health & Family welfare 

/ 	New Delhi. 	 . 

The Director General ofecurity 
B1ock-\7 (past), R.K.Purarn' 
New Delhj-1.1() 06f. 

The Director 
S.S.B, Dir.ectorate, Ruram ,• 	 - 	.• •. 	... 	. New Delhi. 	. 

(••. 	v': y 

The- Deputy.inspector General 
Training Centre,. S.S.B. ..... 
Salanibarj, Tezpur. 

The Divisional Organization 
S.S.B., North ssam Djvj,sjon 
Tezpur-. 

rnnF(1./2 

-- 	 r--- •- - • 	-•, 	.•.•l 	/• 	•.- 
I 	7 
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7. Chief1edjcal Officer 
North 1\Ssam, D1y1, 

Wo 
S.s.B.I rrezpur. 	

.;. 

0 

Mr.A.Deb Roy,:sr.c.Gc. 

gi• 

Respondents 

OR D r R (OR1\r) 
• 	

S 

Ky PR1HLADTN, MTMI3rR(A) 

Theapplicatj are working 	in tho Q pL,ci 	'crvicc 
Bureau (s.5.B. in short),.alafljbar. 

, Tezpr asCroup '(-' 

and 'D' (Non:Mifljsterja1)p.;ra-medi cal empioye. This 

application has been filed against the denial of patient 

care allowance W.ichi 	being paid to Para-medical 

Staff.j 	
hospital •underCenta1 covt. Health 

scheme 
W.e.f.1.12.19 

°;jfl 	short)L and A 	other 	Central 	Po]1c0 
Organjsatj05 	like 	R.S.r 	and 	C.T.pr 
W.e..8.92OflQ •e 	

LIt their servcs 
ne similar to that of B c F 

, C' R P F and I T B P and 
R( 	 - 

flce they are eligible for patient care allowance. 

2. 	
The respondents 	

in. their written Statement, 
- 

/ stated that the inistry of Home ffairs 	n the process .: 	 - 	 •• 

M 	
£ .5.-... 	 .5 	 . 

of taking a de$~,Sion in granting pAtient care n 
ilOWAflC t:o 

th °Para_medjcal staff in and hence they shoul.c3 
he 

cJiven enough time to take a decisj0 in the matter. 
• 	.: 

'r aveiheard.MrJqara 	 coun 	for Lhe 
applicants and' also. Mr..Deh Roy, learned r.C.G.Sc for 

the respondents 	. 

"H 
on perusal of the Pleadings and considering the 

factO and 
circumstances of..thecase, I am 

of the opinion 
tht S.S.B. is also a Centralpo1j0 

 Organisation un3or 

-- -.— -. /_ 	 .•-••-. 
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Manitry of Home l\ffalrs like i 	B P 	 r 

C.R.P.F. having more or less the same working condj.tions. 

4 	
Therefore Ministry pf Home.ffajrs will a'ce a decision • 	

.: 	 . 

on the payment of patient care allowance to the 	/ 4. ..•.* 	 .r'. 
, 	

•. 4 

Para_medjcaU.:Staff of S..S. 14wjthjn a perjoc3 of six months 
;.. 	. 	- 

from the date of eceiptof this order. 

The O,.A;js, therefore, disposed of with the above 
.• 	; 

djrecto1 - 8 .Noorder :a.s; to Costs.. 

-.-___________ •.• 5-.---.- 5.--... 	 -----.5 	- 

Sd/M(M) 

:;...
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